IN THE COURT OF MS. ASHA MENON: ADDL. SESSIONS JUDGE:
DELHL ’

| CC NO.179/2005

SECURITIES & EXCHANGE BOARD OF INDIA, a statutory body
established under the provisions of Securities and Exchange Board of
India Act, 1992, havi ing st Head office at Mittal Court, B — Wing, 224,
Nariman Point, Mumbai 400 021 represented by its Legal Officer, Sh.
Sharad Bhansode (now substituted By Ms. Versha Aggarwal,
Manager, SEBI). ~

. . Complainant
VS

1. Samridhi Green Forest Lid.
A-134, Karampura, New Dethi-15.
& 101/63, Yamuna Colony Market, Chakrata Road,
Dehradun, Uttarar*f*rai ’

2. P.K. Mishra, Director of accused no.1, v
A-134, Karampura, New Delhi-15.
& 101/63, Yamuna Colony Market, Chakrata Road,
Dehradun, Uttaranchal.

w

Mrs. Shakuntla Sethi, Director of accused no. 1
A-134, Karampura, New D2lhi-15.

& 101/83, Yamuna Colony Market, Chakrata Road,
Dehradun, Uttaranchal.

4, Major Raj Kumar Sehgal, Director ot accused no.1
A-134, Karampura, New Delhi-15.
& 101/63, Yamuna Colony Market, Chakrata Road,
_Dehradun, Uttaranchal.

arampura MNew Delhi-15.
/88, Yaniuna Colony Market, Chakrata Road,
f}ehrédu:u Uttaranchal.

Sardar Pritam Singh, Director of accused no.1
A-134, Karampura, New Delhi-15.

& 101/63, Yamuna Colony Market, Chaxrafa Road,
Dehradun, Uttaranchal.
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A Aay K "‘:ﬁ:&”i:*‘é? arcusedno
4 mpura, New Deihi-15.
101/ na Colony Market, Chakrata Road,
Dehradun Utza{ar‘cha; . ... Accused

1. This complaint has been preferred by the GEBI against
Green Forest Ltd] and its directors for violating the
6&3 68(2) read with fegs%atiens 5(1), 73 and 74 of

ne SEBI Regulations, 1999 read with Section 12(1B) of the SEBI .

Act, 1992 and Section 11B of the SEBI Act, 1992 and Section 24(1)
of the SEB! Act, 1992 read with Section 27 read with 1992. .
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orief, are that they had floated Collective Investment Schemes and
had collected Rs.20,000/- from the invesiors but despite the

‘notifications and public notice of the SEBI in this regard, the
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had neither got their Collective Investment Scheme
registered with the SEBI nor had they complied with the SEBI

Chairman's order dated 7.12.2000 for winding up the scheme and

he investors within a month of the order and submitting
p and repayment report to the SEBI by 31.3.2000.

n notice of allegations under Section 251 Cr.P.C was
n/ the accused P.K. Mishra, director of accused no.1
Green Forest Lid, he pleaded not guilty. It may be
mentioned that process under Section 82-83 Cr.P.C has already

been initiated against the remaining accused for declaring them PO.
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4. The SEBI was permitted to sucstitute Ms. Versha Aggarwal,
Manager, SEB! in place of Sh. Sharad Bhan isode, Legal Officer,

SEBI for con inuing this complaint and she has been examined as

C‘-‘"\«‘% She bav trwart on record the -letler of the accused..—

ccmgary dazed ?3 1.98 intimating the SEB] that the company had
raised Rs.20,000/~ from the generaﬁ public and provided al the
names of the directors which incly uded the name of P K. Mishra, the
present accused. She has also Srought on record the various letters
sent to the company for personai and specific intimation of the
notification of the rules and regulations and the requirements
thereunder and the return of i“ese cemmun ierzs as the firm was
not found at the given address. She has also -stated that a public

notice had been issued in this 8 respect for compi ance of notonly the
requirements but ajso of the Chairman's order dated 7.12.2000 and
in the public notire e‘;?;e name of the company appeared at serial no.
389. The witness has stated that the company and the accused
have not complied with the requirements of saéminirzg the winding

up and repayment report in format to the SEBI il date.

5. After the evidence was recorded, the statement of accused -

under Section 313 Cr.P.C was recorded in which the accused has

admitted the evidence against him. He has pleaded for a lenient
view.
6. There is no defence that has been raised to counter the

P80t on record by the SEBI, which Completely and

vely es%aes‘zes the violation of regulations no. 88(1), 68(2)

fpad w&h‘%ﬁak G%’;s 5(1). 78 and 74 of the SEBI Regu| ations, 1999
Aad with uectzgn 2(1B) of the SEB| Act, 1892 and Section 11B of
the S8&LAa#1992 and Sectior 24(1) of the SEBI Act, 1992 read

with Section 27 read with 1992 However, the learned counsel has
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submitted that the accused had suifered from depression and was

stiil under treatment and that presently he was without empioyment

He nas therefore, prayed for a lenient view submitting t!

% A~ i o PO JUSS s rdio a3 Vg
ncapacity of 1n& accused al the reievant Iime to discnarge nis

functions may be considered, especially, since medical records

have already been placed on the record

S

Keepirig in mind the history of mental health of the accused,

who is otherwise fully capable of understanding the procedure of

the Court and face trial and has made his statem went voluntariy, &'

lenient véew‘can be taken in this matter. -

3. af‘cardengfy convict the accused of the offence of

of reguia ons no. 68(1), 68(2) read with regulations 5(1), 73 and 74

of the SEBI Reﬂu atzcﬁs 1999 read with Section ?2 1B) of tre SEBI

B892 and Section 118 of the SEBI Act, 1992 and Section 24/ 1)

N T ) -
\ Of the SERN Act, 1992 read with Section 27 read with 1992 and
&

sé%zue h@)

t one month. His personal bond and surety cond are

Anncunced i ine upen L'OUFE (ASHA @E?@GN}
Dated: 12.5.06 ADDL. SESSIONS JUDGE:
DELHI.

ouid. ..

1o a fine of Rs.1,500/- in default of which ne sha'l -



